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HOUSE OF THE PEOPLE

Monday, 6th April, 1953

The House met at Two of the Clock 
[M r . D eputy-Speaker in the Chair} 

QUESTIONS AND ^gfeWERS 
(See Pari I)

3 PJVL
PATIALA AND EAST PUNJAB 
STATES UNION LEGISLATXJRE 
(DELEGATION OF POWERS) BILL

The Minister of Home Affairs and 
States (Dr. Katju): I beg to move for 
leave to introduce a Bill to confer on 
the President the power of the Legis­
lature of the State of Patiala and East 
Punjab States Union to make laws.

Mr. Deputy-Speaker: The question
is: ,

“That leave be granted to 
introduce a Bill to confer on the 
President the power of the legis­
lature of the State of Patiala and 
East Punjab States Union to make 
laws.”

The motion was adopted.
Dr. Katju: I introduce the Bill.

DEMANDS FOR GRANTS
Mr. Deputy-Speaker: The House will 

now take up discussion o f Demands 
for Grants relating to the Ministry of 
Finance.
D em and N o. 26— M in is t r y  of F in a n ce  

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs. 

1.32,33000 be granted to the 
President to complete the sum 
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necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 

31st day of March, 1954, in respect 
of ‘Ministry of Finance'.”

Demand No . 27— Customs

Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
3.09.37.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day o f March, 1954, in respect 
of ‘Customs’.”

D emand No . 28—Union Excise D uties 
Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding Rs.
4.98.91.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course o f  pay­
ment during the year ending the 
31st day o f March, 1954. in respect 
o f ‘Union Excise Duties' ”

D emand  No . 29— T axes on Incom e 
including Corporation T ax *

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs.

3.12.43.000 be granted to the 
President to  complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day o f March, 1954. in respect 
o f ‘Taxes nn Income including Cor­
poration Tax’.”

D emand N o. 30— O pium

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs.

37.34.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the




